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MINISTRY OF INFORMATION AND BROADCASTING

NOTIFICATION

New Delhi, the 8th September, 2000

G.S.R 710(E).—In exercise of the powers conferred by sub-sections (i) and (2) of section 11 of the Cable
Television Networks (Regulation) Act, 1995 (7 of 1995), i/ie Central Government hereby makes the following rules
further to amend the Cable Television Networks Rules, 1994, namely —

1.(1) These rules may be called the Cable Television Networks (Amendment) Rules, 2000

(2) They shall come into force on the date of their publication in the Official Gazette

2. In the Cable Television Networks Rules, 1994,—

(a)in rule 6,—

(i) in sub-rule (1), after clause (n), the following clause shall be inserted, namely :—

'(o) is not suitable for unrestricted public exhibition.

Explanation—For the purpose of this clause, the expression 'unrestricted public exhibition" shall
have the same meaning as assigned to it in the Cinematograph Act, 1952 (37 of 1952)';

(ii) for sub-rule (3), the following sub-rule shall be substituted, namely —

"(3) No cable operator shall carry or include in his cable service any programme in respect of
which copyright subsists under the Copyright Act, 1972 (14 of 1972) unless he has been granted a
licence by owners of copyright under that Act in respect of such programme ",

(b)in rule 7,—-

(I) in sub-rule (2), after clause (vii), the following clause shall be inserted, namely :—-
"(viii) promotes directly or indirectly production, sale or consumption of —

(A) cigarettes, tobacco products, wine, alcohol, liquor or other intoxicants;
(B) infant milk substitutes, feeding bottle or infant foods ",

(ii) after sub-rule (3), the following sub-rule shall be inserted, namely —

"(3 A)No advertisement shall contain references which hurt religious sentiments ".

[F. No 9/9/97-PBC]

R.C. MISHRA, Jt Secy.

Foot note.—The principal rules were published vide G S R 729(E). dated the 29th September, 1994 and subsequently
amended vide—

(I) G S R 453(E), dated the 29th May, 1995,
(ii) G S R 820(E), dated the 28th December, 1995,

(iii) GSR 459(E). dated the 8th October, 1996 and
(iv ) G S R 59'7(E), dated the 20th August. 1999
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